
- 	IN THE C1B4L aDMn ISTRATIVE TRIBUNAL a HYDERABAD BENCH 

AT FWDERABAD 

O.A.NO. 357/92 	 Date of Order: 9.221994 

BETWEEN; 

1. S.Subramanyam 
2; G.Durwasulu 

3. C.V.Naidu 
4,, P.R.Naidu 
5.1 .K.Rama Murthy 
6. B.Yllappa 
7, N.V.Raghavachari 
8; P.Harinath 
9 K.Balakrishna Reddy 

3 .Balasubramanyam 

M.Rantorthy 
12i T.Kribhna Reddy 

B.Muniratnam 
3.Rajanna 
P.B.Naidu 

16i B .Rarnakrishnaiah 

17. P.Thrahim 
18o V.Damodhara'rn 

K.Munaswamy 

S.Bhupal Reddy 

J.R.K. Reddy 
C.Jayarami Reddy 
R.Chengalrayulu 
Wjeeraiah 

D.B.Rajulu 
M.Suresh Rumar 

27. B.Muni Reddy 
28; O.Venkatamuni Chetty 

K.Ananthasayanam 

P.Rañgaiah-  Chetty 
31, M.GSa Shankar 

32. 5 RafFJ 
33; S.Nowshad 
34. S.M.Minarayana Murthy 

M.DeShai 

P.,Penchulajah 
37. N.,Bhaskar 

S.M.Raf I Abmed 
SJtwlali$4iiJ 

40 M.Venkatramajah 
Applicants. 

AND 

/ 

The Union of India represented by 

The Secretary, Ministry of Finance, 
Department of Expenditure, New Delhi. 

The Secretary to Government, 
Department of PoSts, New Delhi. 

3. The Chief post Master General, 
Hyderabad-1.. 

The £St Master General, Kurnool. 

The Superintendent of Post Offices, 
P.0.3, Tlrupathi. .. Respondents 

. .2 



:3: 

copy to:— 

The Secretary, Ministry of Finance, DopartmakoP Expen—
dthturo, Union of India, New Delhi. 

2. The Secretary to Government, Departmlent of P gte, 
Naw !Delhj. 

3.' The ChieF Post Master General, Ryder bad—i. 

The Post Master General, Kurnoo].. 

- 
The Superintendent of Post OFfices, I.O.S., irupathj, 

One copy to Sri. K.S.R.Anjaneyuju acvocate, CAT, Hyd. 

7, One copy to Sri, N\J.Ramana, Addl.cc5c 9  CAT, Hyd. 

One copy to Library CAT, Hyd, 

One spare cOpy. 

Rem!— 

c 
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. 2 .. 

counsel for the Applicants Mr.K.S.R.MjaneyUlU 

Counsel for the Respondents 
	: Mr.N.V.Rarflanaê44- (c'c 

CORAM; 

HON'BI4E sulti A.B.GORTHI :'MEMBER(ADbth) 

HON 'B LE SHR I T .CH?NDRJEKHPRA REDDY : METISER (Jut) L.) 

(Orderof the Division Bench delivered by 

Hon'kle Shri R,b.Qflthi, Member (Jamn.)." 

The facts in this OA and the issues raised 

therein are similar S those in QA.511/91 which we have 

separately disposed of today. The only, difference is 	- 

that the applicants in this OAare the employees of the 

Department of Posts. The respondents in the reply affidavit 

have stated that the department is already seized, of/the 

matter. For the reasons stated in O.A.511/91 this dA 

is also dismissed. There shall be no order as to costs. 

Copy of the order in O.A.511/91 may be enclosed 

to this order also. 

q.- 	 r 
(T.(2IANDRASEKHI½RA [EDD) 	 (A,B.GOEójHI) 

Member (Judl.,) 	 Member (Mrnn,) 

I Dated i 9th February, 1994 
V 

(Dictated in Open Court) 

sd 	
12y' o4dh1/76a(i ) 
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TYPED EL 4014PARED BY 

CHECKED Z 	 APPROVED BY 

IN T}-'E CF1T AL ._AiI:ISTATIVE TRIBUYL 
Is 

3E C. AT HYDERABAD 

TUE FON'k.JnCE t.N'EELADRI RAO 

VIdE.-CRpJRMJJc 

THu. HOi 1 2LE ;Jc.n.1B,GOICP1I :MEM3ER(A) 

AND 

TIlE UON' E3LE MR.T.CHANDRhSEn-u%R REDDY 
ME;4ER(JUDL) 

A\ID 

THE UGN'}JLE MR.RIRAYt.ARA4AN MEMBER 

Dated: 	11994 

'Uv 
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No- 	

A 

O.A.No. H 

I
,. 	 Adrtted ad Interim Diretions 	- 

is'sued. 	 I 

Al4wed.  

Dispbsed of with GirectL$r3I ; ' ni*trr4Inmhunag 
1. CES?ATC}1 

------D1srnassed. 

Disrrtissed as withdrawn. 	25 FE8199 
Dismkssed for fau1t. 	

YDERABAD BENCi1 
Rejeted/Crdered. 

as to costs. 

pvrn 




